
 

 
 

IN THE HIGH COURT OF JUDICATURE AT BOMBAY 

ORDINARY ORIGINAL CIVIL JURISDICTION 

AD-HOC NO. PIL-LD-VC-33 OF  2020 

       

Chirag Chanani & Ors.    ...Petitioners 

 V/s.   

Union of India & Ors.    ... Respondents 

 

I N D E X 

Sr. No. Exh. Particulars Page Nos. 

1  Affidavit in Reply of Kishor Raje Nimbalkar, Secretary, 

Disaster Management, Relief and Rehabilitation 

Department, having office at  Manatralaya, Mumbai 

– 400 032  on behalf of Respondent No. 2 
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to 

197 
 
 
 

2. Exh.’1’ Copy of the Order dated 10/7/2020 passed by 

Hon’ble Court. 
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202 
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Drafted by 
Akshay Shinde,
B Panal Counsel

Settled by
Advocate General,
Maharashtra State, Mumbai.
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